
FORI}I A
PUBllc AITNoUNCf,MENT

(Under Regulation 6 ofthe Insolvency and Bsnkruptcy Board of India (lnsolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AZALIA DISTRIBUTIONS PRIVATE LIMITED

Notice is hereby given thal the National Company Law Tribunal has ordered the commencement ofa Corporate
Insolvency Resolution Procrss of the M/r Azrlir Dbtrlbutb[ Hvrtc LiDltcd on Scpt.Ebcr 06 2024. The
order rec€ivedby Interim Rcsolution Professional on S.ptcobcr (D, 2024,

The crediton of M/s Azelle Distributlor Privrtc Llmft.d arc hereby called upon to submit their claims with
prmf on or before ScptcDbcr Zr, 2024 to the lnterim Resolution Professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by elec&onic means only. All other creditors may
submit the claims with proof in prerson, by post or by elecbonic m€ans.

A financial crcditor belonging to a class,as listed against the entry No. 12, shall indicate its choic€ of authorised
r€pres€ntativ€ from among the three insolvency profBsioflals listed against e ry No.l3 to act as authorised
representative ofthe class fNone at presentl in Form CA.

Submission of false or misleading proofs ofclaim shall auract penalties.
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IBBI No. IBBLIPE-oI Sl llP A-1 n02r24 f{,,52
AFA Vrlil ti|t 30.62025

Rf, Lf, vAIvT PARTICUI-ARs

I Name of corporale debtor TWs AZALIA DISTRIBUTION PRIVATE LIMITED
2. Date of incorporation of corporate debtor t7l08l20t0

Authority under which corporate debtor is

iocorporated / r€gistered
Registrar of Companies -Mumbai

4. corporate ldertity No. / Limited Liability
Identification No. of c.rporate debtor

u74990MH20 I oPTC206706

5 Address of the registerc.d ollice and principol
oIIiG (ifany) ofcorporate debtor

Unit No. 503, 5th Floor, ARC Plaza Industrial Estate, 48 Oshiwara
Village, Jogeshwari (West), , Mumbei, Mahar8shtra, India -
,100102.

6. lnsolvency commenceme[t date in r€sp€ct of
corporals debtor

Scptcrbcr 09, 2024 NCLT, Mumbai Bench pass€d Order d8ted
Scptcnbcr 06 2024 in CP (lByl00(MB/2024. Order received by
lnterim Resolution Professional on Scptcmbcr (D,20:14.

7 Estimatod date
resolution process

of closure of insolvency Mrrch 0E, 2025 ( l80days flom the date ofcommenc€ment ofCIRP
i.e. ScptcDbcr (x), 2024

8. Name and registralion number of the
insolvency professional acting as inlcrim
rcsolution professional

Truue IPE hivare Limited
rBBr/rpE-0 I 5 lnPA-l t2u3-24t 5W52
AFA Valid Till 30/062025

9 Address and e-mail of the int€rim resolution
professional, as registered with the Board

D-501, Ganesh Meridian, Opp. High Court, S

Ahmedsbsd - 380060.
email: gi@azglig@gEq4i!4qlq, iain cd?)vahm.com

C. Road,

10. Address and e-mail to be used for
cor€spond€nce with the interim resolution
professional

I 12, td Floor, Rex Chamber, Ballard Estate, Walchand Hira Chand
Mar& Fort, Mumbai - 400001 email: cim.azalia@gmail.com.
iain_cp(a yahoo.com

Il. Last date for submission of claims Scptcobcr 23,2024 i.e., 14 days from appointment date of CIRP
order received on Scptcmbcr (x), 2024.

12. Classes ofcreditors, ifany, under clause (b) of
suFsection (6A.) of s€ction 21, ascertained by
the interim r€solutim professional

Not applicable at pIesent

13. Names of Insolvency Professionals identified
!o act as Authorised Repres€ntative of
crcditors in a class (Thre€ names for each
class)

Not Applic{ble at Present

14. (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

i) Weblinkwww.ibbi.gov.in/homddownloads
ii) Physical Ad&ess:same as mentioned in fnint l0 and

iii) Email IRP at :oirp.azalia@gmail.comjain_cp@yahoo.com;
iv) website at :www.truueipe.com
Not Applicable

Rog. No

5005?

lBEt/rPE-0151/
tPA-1n023-211Phcc: Mumbei

Drt.:10.(D.2024
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